IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD RENCH

AT HYDZRABAD

Between

1. V. Lakshiminarayana

2. prasadas Rae,

3. K. Uma Shankar

4, P, Venkateswarlu

5. N.5.5.5. Kumar . : Applicants
and

1. Sr. Dy. Genl. Manager
and Chief Vigilance Officer
SCRly, Rail Nilayam
Secunderabad

2, Divnl. Rly. Manager
SC Rly., Vijayawada

3. Sr. Divnl. Mech. Rggineer
SC Rky. C&W '

Vijayawada

4. Divpl, Persennel Officer

SC Rly., Vijayawada : 1 Respendents

Ceunsel for the apelicants 1 K.5. Murthy, Advecate
Ceunsel feor the respondents : V.Rajeswara Rae

SC feor Railways

Ceram
Hen. Mr. -R. Rangarajan, Member (Admn.)

Hen. Mr. B.S. Jai Parameshwar, Member (Judl.)

N



Ay,

OA.666/99 dt.6-4-2000

Order

Oral erder (wer Hen, Mr. R. Rangarajan, Member (Admn.)

Heard Mr, K.,5. Murthy, fer the applicants and Mr., V.,
Rajeswars Rae fer the respendents.
1. Ther~ are five applicants in this CA, They are werking
as HS5-II and IIT fitters under the Resvendent Ne.3. A
netification dated 21-7-1998 (Annex.A.I) was issued calling
for velunteers te fill up five pests ef Intermediate Aporen-
tice TXRs, feur UR and ene SC in the scale of R.5000-8000
against 25% LDCE queta. The apmslicant aleng with other
eliqgible candidates appeared for the written examinatien

held en 12-12-1998. Out of 36 whe respended 35 attended the

- written examinatieon. The post of'Apprentice TXR i3 a safety

category p.St; hence, velunteers whe ebtain a minimum of

60% inthe written examinatieon and alse in the aggregate
ENRIR A

(written and viva-vece), for empanelment. .Out of 35 who

appeared {t is stated that 7 UR have qualified to be called

for viva-vece, The viva-vece was held en 6-1-99 and

selectien wreceedings have been drawn en the same date,

2. Hewever, same of the empleyees whe failed in the written
examinatien filed @A.86/99 en the file of this bench alleg-
ing serieus jirregularities in the cenduct of ejamination.
The Tribunal erdered that it is a £it case to receive the
attentien ef the Senior NGM and Chief Vigilance Officer for
clearing up the suspétien. The results were withheld in
pursuance eof the directien in the abheve said OA., The
Vigilance eofficer had dimected the and—it—wes feund that due
Of Akl Sinsjpds

te unfair evaluation;}he whole examinatien has teo be

.. _ o4
cancelled and a fresh_hut&fréatibnilfe be issued for select-

ing candidates fer the abeve said pests,
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3. This OA is filed wraying fer a declaratien that the

action ef the respondents in cenducting the inguiry uni-
laterally and net censidering the cas= ef the applicants

is illegal and setting aside the erders ef Respondent No.4
dated 6-4-1399 whereby the selectien initiated by netifica-
tien dated 21-7-98 was cancelled after calling fer records

and censequently declare the results ef the selectien process
injtiated by netificatien dated 21-7-98 fer the post of
Intermediate Apprentice TXRs with all censequential benefits,
4. AsS stated earlier the Vigilance Branch has r=cemmended

for re-exsminatien due te alleged .unfair evaluatien of the
answer sheets, Teday the learned ceunsel fer the respondents
preduced the file bearing Ne.G.265/02/09/01/2000 wher=in the
Inquiry report ef the Vigilance Department is available,
Perusal ef the recerd indicates that serieus irregularities
were committed in awarding marks by the examiners whe corrected
the answer sheets, We de net find any otheéf?fz\cancellation
of the selectien.

5.  In view ef the aheve circumstances, we are ef the owvinien

that the cancellatien_ef selectien is net warranted;but

revaluatien ef all the answer sheets by a Mechanical Engineering
efficer. whe i3 competent and whese integrity is net in

MM be An It

suspecien moy—be—weked te evaluate the answer sheets afresh,

ﬂwarding marks eon the basis ef revaluatien snd—grant—marks and
proglce a list of empleyees whe can be called for viva Vece?“ﬂ10t

'2 ,L_?nd these empley2es sheuld be interviewed. On that basis a

final select 1ist sheulé be issued.
6, Te achieve the abeve thz Respendent Ne.2 sheuld neminate
éﬁL'Mechan1Cal Engineering Officer ef his cheice who can be

relied upen in evaluating the anSwer sheets witheut any bias,
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be

7. The final select list sheul&/issued within a peried
a

of three months froem the date eof receist ongopy of this

erder.

8. .The OA is erdered accerdingly. Ne cesSts.

A

(R. Rangarajan)
Member (Admn) 5

Dated : 6 Awril, 2000 ﬂ/
Dictated in Osen Ceurt %
X &
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